
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRI NAGAR 
(Chief Justice's Secretariat) 

***** 

Subject: Coverage of District Judiciary employees under the Old 
Pension Scheme (OPS) appointed against the posts/ 
vacancies advertised/notified before the introduction of New 
Pension Scheme, w.e.f., 01.01 .2010. 

Ref. Order No. 305-F of 2026 dated 28.09.2026 issued by Finance 
Department (Codes Department), Government of Jammu & 
Kashmir. 
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Whereas, the Government of Jammu and Kashmir, vide SR0-400 dated 
24.12.2009, introduced the Defined Contribution Pension Scheme (New Pension 
Scheme) in place of the Defined Benefit Pension Scheme (Old Pension Scheme) 
for all Government employees appointed or brought on the regular establishment 
on or after 01 .01 .201 0; and the said Scheme became applicable mutatis 
mutandis to the staff of the District Judiciary by virtue of Rule 14 of the Jammu 
and Kashmir Ministerial and Other Staff of the Subordinate Courts (Recruitment 
and Conditions of Service) Rules, 2016. 

Whereas, the Government of Jammu and Kashmir, vide its Order No. 305-
F of 2026 dated 28.09.2026, issued by the Finance Department (Codes 
Department), has now introduced a one-time option for coverage under the 
Defined Benefit Pension Scheme (Old Pension Scheme) for those Government 
employees who were appointed against posts for which recruitment/appointment 
had been advertised/notified prior to the issuance of the notification introducing 
the New Pension Scheme (NPS) vide SR0-400 dated 24.12.2009, and are 
covered under the NPS upon joining service on or after 01 .01.2010. 

Now, therefore, in pursuance of the Government Order (supra), the 
eligible members of the District Judiciary staff, presently covered under the New 
Pension Scheme (NPS), are hereby notified that their option to switch over to the 
Old Pension Scheme (OPS) shall be exercised and regulated in accordance with 
the following provisions: 

1. Those District Judiciary employees who were appointed against the posts or 
vacancies advertised/notified for recruitment/appointment prior to the 
issuance of SR0-400 dated 24.12.2009, introducing the New Pension 
Scheme (NPS), and are covered under the NPS upon joining service on or 
after 01 .01 .2010, shall be entitled to exercise a one-time option for coverage 
under the Old Pension Scheme (OPS). 

2. The option shall be exercised by the concerned eligible District Judiciary 
employee within the stipulated period of three weeks, i.e., upto 30.10.2026 
from the date issuance of this order. 
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3. The eligible employee shall exercise the option for coverage under the Old 
Pension Scheme (OPS) by submitting the duly completed form, as 
prescribed in Annexure-A to this order, along with the requisite supporting 
documents, to the concerned Drawing and Disbursing Officer (DDO)/ 
Presiding Officer. 

4. The District Judiciary employee who is eligible to exercise the option, but do 
not exercise the same within the stipulated time, shall continue to be 
covered by the New Pension Scheme (NPS). 

5. Upon receipt of the option forms, along with the requisite supporting 
documents, from eligible employees, the concerned Drawing and Disbursing 
Officer (DDO)/Presiding Officer shall verify and certify the forms, prepare a 
list of employees who have exercised the option, and forward these to this 
Secretariat through the concerned Principal District and Sessions Judge, on 
or before 12.11.2026. The Chief Administrative Officer/Accounts 
Officer/S.O. (Administration), as the case may be, shall also prepare a 
consolidated list of eligible employees of the district who have exercised the 
option and forward the same to this Secretariat for cross-verification. 

6. Upon receipt of the option forms seeking coverage under the Old Pension 
Scheme (OPS), this Secretariat shall scrutinize each case and determine 
the eligibility of the applicant in accordance with the instructions contained in 
the Government Order (supra), and issue appropriate orders accordingly. 

7. On issuance of the requisite order(s) by this Secretariat, the concerned 
DDO/Presiding Officer shall initiate the process for closure of the NPS 
account(s) of the employee(s) concerned through the respective Treasury 
Officer and undertake such further action as may be required under the 
Government order (supra). 

By order of Hon'ble the Chief Justice. 

No: I::Jf'l- 67/fp;- ":flf'l oated =~~-~-----
copv to: 

J. Registrar General, High Court of J&K and Ladakh, Srinagar for information. 
2. Registrar Vigilance, High Court of J&K and Ladakh, Srinagar for information. 
3. Registrar Rules High Court of J&K and Ladakh, Srinagar for information 
4. All Principal District & Session Judges for inf and n/a. with the request to inform 

all other Courts under the District. 
5. Registrar Computer (1. T.) for information and necessary action. 
6. Chief Accounts Officer, High Court of J&K and Ladakh, Srinagar for information. 
7. CPC, e-Courts, High Court of J&K and Ladakh, Jammu for uploading the order 

on the official website of High Court. 
8. Chief Librarian, High Court Wing Srinagar!Jammu for taking on record. 
9. Office file. 
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ANNEXURE-A 

AP.PUCATiON FOR SWITCHING OVER FROM NEW· PENSION SCHEME 
(NPS:) TO OlD PENSION SCHEME (OPS) IN TERMS OF GoVernment Order 

NO. ~oS" F-of 2026 DATED .2. ~ ~.,,'ld}.b 
OPTION FORM 

(Thro"'gh proper c:zhan.n_el) 

(To bo.. -~b'1?i~ ~ -tJ.t- ~~ ~o~ oc~~ :lol-6) 
I, . hereby exercise my option to switch ovet from 
De~ned Contributory Pension S.cheme (New Pensron SCheme:) to Defined Pension 
Scheme (Old Pension Scheme) under J&K Civil Services Regulations, 1956, .as I am 
eligible for the same in accordance with the Government Order No. 3oJ~:of 2026 
date~ . .09.2026 issued b-y the Finance Department, J&K. 

11 her-eby certify that the doc~ments and the information a-s mentioned below provided 
by me .ate true and correct and in case of any false. information/misrepresentation, I, 
shall be personally responsible and liable for disciplinary action by the Department. I, 
further undertak~ that, I s,hall abJde by the terms and· conditions as laid down ·1n Govt. 
Order No.ioS-F of 2026 dated~gQ9.2026. · 

SERVICE DETAILS 

S.Mo. ParticUlars Details to be filled by the Remarks, if 
Government Employe~ any 

1. Name of the Government 
!employee 

2. Parentage 

3. Date of Birth 

~. - ~PIS ID 

s. PRAN N_u.moor 

6.. Date of Jo·imng the Govt. 
!Service 

7. Department 

8. Office ·-9. No~ & Date of -
~dverQsement{Notification '• 
under which Sel·ection was 
made ' 

10. No, & Date of Selection List 
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Data: __ J /:2026-. 

Plaee:: 

!J1 siiJ:f1POrt ·Of ·aoov¢ the pt:rotm:opy 'Of ··Aaveft[s.ernenr/Nht1fiDatro~n, S~·l'edion . List,. 
Appaf~tment ~Ornir, ·pJ~AN tar~; SerVice Bo·ok ·:(titteste'd ·~tit ·oo.o) ate' ·en'Cio:sed :as 
AN:NEXURE•:'1. 

Slgtiahite··-of . · · .: EJnployee 
Na"rne~ 

beslg.na.tlotl~. 
O>.fS·.--~~ 

· , . · . ~g:artme~:~Q.~a:-~:: . 
'I'Orct)~'l!iljj ;J>"I$bursi~!i'!ffir:e~.~'_f ~ t 'd ~· iq~l~ 

No •. : 

Date~ 

·1, Designation ·Certify U1~t the (5o.vernrnerit 
emp~ifee·: rramety . OesJ.grra~ion is .e:urreotjy:wt:>t~·M:9fllOsted fn 
--- -offl~e :aml ~has~.slJbmltt~a ·the .ab.ove opfi®n form a.iia ts.'forwataed 'for its 
o·nward··subrritssibA t{r Adnilnisttativ~ Department. 

s·ec;~J & Slgn~ture 
Name of .the· :Heal<( .. mepartfl:leOt __ _ 

\: _ · .nesrg·· 'D,abo't-1 '• . . .. - ~/, --.. · 
. . . 

Note: Route. for ·su~rrnsslotl of ·opbon forrl) may b:e. morll:fi:ed t)y the. departmental' 
,a!Jthorl~l.e~ as pet respective hi!3.rarchy. 
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